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O-A..No. 186 of 2(KOS 

Order dated-- 25.11,2008 

C" C-) R AN-4 

Hon'ble N11r. A-K. Ga 1, qtu 
Hon'ble Mr. C.R.Moh~V;glrp 

llmi'ng he~,,wd.N4r, A.K. Panda, theapplicatit, who 

appeared in pers-oil and Mr, U-Bkl(,-~hapatna, I,& Sr, 

Standing Cowisel 	the Respoiidents, we fiii.d. that this 

O.A. is not nianitavi-able w-id UIC PTOPeT COUTSe Open to the 

applicant is, to approach ("i il Court for redressa, 1 of fus .1 IV 

gnevwice, 

The case law relied upon by the apphcant, who 

appe,,,vedmi person, reported in2006 (Vol,8.) Supreve 644 in 

the matteT of U.nion of 'India &-, other,,-,- vs Dbull ('hand hcas 

been looked by us. 

We have careftill'y penvsed the judgment cited by 

U/ 
the applic,-mt -md we are 	of the Vlew that the (--).A- 4 ~ 

is not mi-untarnable as per the 61CI of the PTCI,;ellt CaSC, 

The O.A. 1sx.cordingly disnilssed. 
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